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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Applicatien Ne., 64 /2004

Jabalpur, this the 21st day of Ossuary, 2004,

Hen’ble Mr. M,.P,Singh, Vice Chairman
Hen*bl s Mr, G.Shantheappa, Judicial Member

Shri R.L. Sbukla S/e Shré 0.pP. Shuklas
Aged about 42 yrs, (AXEN) Railway

R/e Railuay Celeny,

(Gy Advecate - Shri James Anthony)

VERSUS

s 3

1. The Union of India,
Through it's Secretary, Gevt. of

India, Ministry of Railuay,
Railway Beard, Nsw Delhi.

2. The Chief Persenal Officer

North Central Railuay,

Allahabad, U,P. RESPONDENTS
(By Advecate - Shri M,N. Banerjes)

QRDER (ORAL)

By M.P, Singh, Vice Chairman -

By filing this 0A the applicant has sought a
direction to the respendents net to transfer him on
Central Railuay and maintain his seniority in North-

Central Railway.

2, The brief facts of the case are that on creation
of new zenes in the Railways, the respandents vids their
letter dated 22.8.02(Annexure-A-2) ﬁave called for
eption from Group-8 efficen; for their absorptien in the
new Railuay zbnes by 23.9.02. The applicant vide latter
dated 20.3.02(Annexure-A-3) had given his gptien to
West Central Railuay, Jabalpur. Later on, the applicant
has changed his eption vide his letter dates 21,3.03

(Annaxure-A-4) addressed te Chief Psrsonnel 0fficer
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Central Railuvay Mumbail and has submitted fer his eptisn

for abserptien in Nerti-Central Railway.

3. Accerding te the applicant, the respendents vide
their letter dated 24;9.03(Annaxu£e-n-7) have transferred
certain officlrs(uho»had epted for Nerth Central Railuay),
te Nerth Central Railuay fer permanant abserption. In the
aforesaid order dated 24.9,03 it has alsc been mentioned
that the ether Greup’8* efficers of Civil Enginsering
Department, if any, who have not epted for Nerth Central
Railway and ars wrking within the jurisnhtfbn of Nerth
Central Railuay sheuld be transferrad back to their
parent Railqus immediately. According te the applicant
his case is cevered under this note, Although names of
the persons te be transferred te Central Railway are net
ment ioned, since he is cevered under ths note belsw ths
erder dated 24,9.03 ha will alse be required to be

transferred te Central Railway, Mumbai,

4, Heard the learned counsel for the applicant and

perused the recerd.

5. According to the applicant his eption for main-
taining his seniority imobhec in the Nerth Central Railuay
is still pending, and he has alsoc submitted a
repressntation an 7.10.03(Annlxuro-a-1£0 Por getting
his name included in Group-8 senierity listef North
Central Railuay circulatgd by éailuay Beard en 24,9,03,
which is still pending for cen8ideratien with the

respendents,

6. As the respendents have not taken any decisien on
the representatien of the applicant, in the circumstances
we consider it apprepriate to dispose ef this OA by

directing the respendents to decids the aforesaid
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repressntation of the applicant if nat yet decided
by massing a speaking, detailed and reasened ordsr within
a period of 2 months from the date ef receipt of a cepy

of this erder, Ue do so accerdingly,
7. The OA is disposed of with the abeve directions,

8. Ricepy of this order aleng with a cepy of -the 0A bs
supplied to Shri M.N, Baner jee learnad Standing Counssl
for the RaiIUays, who is pregent in the court, to

ely
facilitate/compliancn of the aferesaid order.

(B \&?{n)

.Shanthappa)

dicial Maember Vice Chairman
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